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of Di ital ' tch by 
Public , ctor 

2  H  l R.P. GA _KWAD : Will 

Lhe PRIM MI I STER be pleased to 

tat-:: : (a) whether pla tic di itn1 
wah:h of g od quality c tin around 
R .... 4 I-each, wouJd be available from 
1he Public S ctor unit, viz. emi-C n -
du t r. Limited; and 

(b) if .o, when u~  digital w I he 
a re c peeled to r "ach market for a le '! 

TH EPUTY MINISTER JN THE 
DEP RTMENT OF ELECTRONICS 
D JN TH MI TSTRY OF FOOD 
D CIVIL UPPLIES <DR. M. 
NJ EVI RAO) : (a No, Sir. 

(b1 Dile not ari e. 

Rcprf'seotation of Hlndi Staff in Hindi 
Implemen lion Committee of 

(' ntrnl Govt. Offic in Cochin 

. NEEL LOHfTHA-
D  R  : Will the Mini ter of 
FFAIR b pl a cd to tate : 

(.t) whether G  v rnm nt are ware of 
1he fact thnt in me ftices f th 
ent rn I Government, parti u) rly of the 
hi n Area, th Hindi ta ff re not 

being giv n  r pr ent tion in th .. Hindi 

implm ntati 11 mmittee ~ 

(bJ if ·o, the r son th r for· trnd 

(  ) whether it will help th impl -
mcnt tlon of Hindi i tbc Ccntr I 
Governm nt office official J cgu ge 

if th Hindi Staff is iv n reprc ent tioo 
in the Hindi IrnpJementatioo Com-

mi tte ? 

THE l\11NJ TER F :STA E N THE 
Ml I TRY 0 HOME AFFAIRS 
(SHRIMATl RAM DULAR I SINHA) : 
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(11) In accorda.nce with Lh-: order 

i ued by th D:ptt. of Offi ial Lan;u-
aae reg rding irnpl m nt tion 

mittee. the Head r tbe offi .. c w uld b ... 
the Chairm n of the mmittee and 

repr cntarivc of different Branche / 

Section could b.. it m;mber . The 

Hindi Officer or the offi r I okin 

after Hindi work would it member 
Secretary. G vl. ha g t n uch in-

formation,  p .. cifi ... ally of o ... hin rc:aion 

whether the re pre cnta Ii n in the om-
mirtee t o the Hindi raff b being •iven 

r not. 

(b) Que tion do~  n t ari e. 

(c) The prov1 1 n f the n:prc e-n-
tatioci of the Hindi statr in the 0 ci I 
Lanau g.e Implementation ommittcc 

has already been there. Represent tion 
of Hindi Staff i n the Officia I Langu1.1e 

Jmplcmen la ti on mmitlec 'urely help 

the implementation of Hindi in cntral 

Government o ~e . 

Chl..Rg in Part V of the Scbe!'du l.e tri' 
Central ~  ~  (Cla lmcati 

Contro1 lilnd Appea I) Rule , 196  . 

2590. SHRI RAJNA l  H  . ONK R 
SHASTRI: 

SHRI HART H KUMAR GANG R 

Will tne Mini  ter of HOME AFFAIR 
be plea ed to tll te : 

(a) \i hether ~ me chanecs h ve . . e~  

tnade in Part V of the chedule in tlie 

Central Civil Service!\ (Clas:!.ifh.:ation. 

Control an I Appea I) Rule , 19(.5; 

(b) if · , the deta i I · thereof: 

(c) whether the employees of the 

D efeace Service have been discrimi-

nated as l'JO such change has been 

affected in P.art 1 of the Schedule: 

(d) if o, the reason thereof; a 11tl 

(e) the steps taken to rectify the 

discrimination 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA1RS 
~H  . ~ VENKATASU BAIAli) 

(' ) Ye ir. 

(b) The m .. n ment h een pub-

JI h in the G. zette or India, Part llj 
~ Ii n 3. ub-eclion (ii), dated 
12 5.19 '4: a .0 . 1.535. Part V of the 
S h llul rel tin to civil p in 

D C;nce rv1ce (oLber than Group 'A') 

h as en am1;;11ded mainly for iavc liDK 
th lpp pri ite ubordin t urh riti 
wi1h th p r which, efore the 
a ~ t ve·1 d in the Pre idcnl and 

fore. lending t h app0in1ing/di ciplin ry 

juri i tion of th dju1unt 1enc:r ii t 
Group · · t atf of all the Re ord 

Offk , n the c:f·n ·e ide, cxc ptin a 
fe ' which ha\c: been n med in the 

mendment. 

1.·) Part J or the t.::h dule only 1ive1 

a I' t f Ccntr-I ivil crvicc Group 

'A·, where.a Pa ·t V rela1c 10 iviJia n 

p 1 in Deft:n e er ice tbc:r than 

croup • • p t and give· dtrall of 

8J"puinlinK and <.J1 ciplinary authoritic: . 

Sin\.c the changes made in P rl V were 

~  lo l:C:rlain ates rie or d :lian 
in Dcfrn c: crvi ·e , que tion of md:ina 

ny u ·h hon c in P rt I did n I 
an• and therefore 110 di. crimin tioa ~ 

involved. 

(ti) and {  )  :  D not uis 

at d~ Political Pr ure on ~ e  

Matlers by C.o crnment Oftlclals 

~ . SHRI R JNATH ONKAR 
HA TRJ 

. HR! HARi H KUMAR 

GWAR : Will the Mini 1cr of 

HOME A. A I R ... be pie cd to tatc : 

{  ) whe1her overnmcnt are aware 

ti\ L in time Ministric!li and offic • 

1vernment officials are being in led 

ouL for ·outside political pre ure on 

orv1 c m ue1 s' wher lar · number or 
otl· er a re being let off a~ i apparent 

from the news item 'p ncl' ministry 
tus le ove r file. • appearrng in the Ind n 

e pre  . of 23 July, l!il 4 ; 

(b} if o, what a1e t ~ orders on the 
subjec t und whether a public rervant 

cu1 be singled out; 




